
No. .C.P. 200/84-2-2020C.P. I4lE8 TC Date : D October, 2020

1o,

l. The Registrdr General, Hon'ble Supreme coun oflndia
2. The Registrars in the Hon'ble High Couns

.3. The Secretarics in the Central Midstries/Depafiments
-**t'The Chief Secretaries in aUtrhe SJatesruTs

?9t
os4l'ao)o"

Subject: fiUilrg up of the post of Presidett iD thp State CoDiumcr Disputes
Redressal ComDission (State Commission), Lucknow

Sir,{r4srlam,

I am directed to rsfEr to the vacancy circular of number C.P. 199/84-2-

2020C.P. I4l88 TC dated r)-10-2020 on the subject mentioned above and to say

that in Para 8 of the vacancy circular, it has been mentioned that the President of
the SHtc Consumq Disputes Redressal Commission (SCDRC) sha.ll hold office for
a Lerm of four years or up to tie age of sixty-fivc yeans, whichever is esrlier and

Sha'tfbetligible for reappoin@e4l{ 
I

2. Furthor, Para l2 of the vacancy circular is as under:

"ln case of retired applicants, datc of superannuation will be necessary from
the last employer."

I )iitdtested applicants may ssnd cqpics of their applications

4. The persons selected for appointment will have to join within 60 days from the

date ofissue ofappointment order.

I

R::"_:r-, - ..',,i:1 ;:,_:,. ji

Yours faithfully,
^/l

-*'
( Raviofra l,lath Sineh )

SpEcial Socrctaly
Department of Consumer

Protection and rfleights and

Measuremenl Govt. of U.P.

)'{ 6tl
ro\rr.l:++e

0n1,..:

RAJASTHAN HIG H COURT. JODHPUR

No. / RsJ/Esrt.A( )/0712020/! \\ rO Date : [J.11.2020

Copy forwarded to fottowing for information and necessary action:'

1. Hon'bte srtting Judges of RHC, Jodhpur through their Ps'

2. Registrar (Admn.), RllCB, JaiPUr with the request to circutate it
amongst att the Hon'bte Judqes sjtting at RHCB, Jaipur through

their PS.
3. Hon'bte Judges who have retired in November'2019 a

4. Computer CeLl, RHC, Jodhpur to uptoad it on websi

High Court and E-marI to retired Hon'ble Judges'

nd thereafter.
te of Rajasthan

R rI mn.)

Ehj\ qG,66 4qt.il



Government of Utasr Pradesh
- '"$cpsrtment of Consumgf Prqtection and Weights and Measurement

-=- Shri Lal R+'adur Shastri Bhaven, Lucknow

No. C.P- 199/84-2-2020C.P. l4l88 TC Date:21kctobet,z'2|

FiUitrg up of the post of President ir thc State Coosumer Disputes Redressal

Connlssioo (Stste Commisslon), Lucktrow.

Applications are invited from suitable candidates for appointmcnt to the post

of Presidcnt in the State Consumer Disputes Redressal Commission (SCDRC),

Uttar Pradesh Lucknow,

2. In terms of the Consumer Protection Act, the Stale Goveflunent hss

esta+r+hhpd the State Consumqr Disputcs Redressal Commission at state level. It
adJudrcates consumer co-pliints ieiating to defective goods, deficient services,

including unfair/restricrive trade practices, where the value of the goods or services

paid as consideration exceeds rupees one crore, but does not exc€ed rupe€s ten

crore. It also hears appeals against the orders of District Consumer Disputcs

Redressal Commission within the State. The Statc Commission consists of a

President and not less thao 04 mernbcrs.

3. It is now proposed to fill up the post of President of the SCDRC in terms of
the provisions of the Comumer Protection (Qualification for appointmen! mcthod

of recruitment, procedurc of appointment, term of of6ce, resignation and removal

of the Presidcnt and members o[ rhe Stats Commission and District Commission)
Ruiesr3020

4. ELIGIBILITYCRITERIA

In terms of Rule-3 of the Consumer Protection (Qualificarion for
appoinlment, method of recruitment, procedure of appointment, term of office,
resignation and rcmoval of the President and members of the Stat€ Commission
and District Commission) Rules, 2020 made by Central Govcrnment in exercisc of
:he pnwers confened by section 29 and 43, read with clauses (n) and (w) of sub.
section (2) ofsecrion 101 ofrhc Comumer Protection Act,2019 (35 of20l9)-

(l ) A person shall not be qualified for appointmenr as Presidenr of State CoDsum€r
DisputQq Redressat Commission, unless he is, or has been, a Judge of the High
Coun;

\



5. DISQUALIFICATIONS

A person shall be disqualified for appointment as President of a State

Commission if he-

'ir)-:'"lras been convicted and sentenced to imprisonment for an offencl which

- *-jlyolves moral turpitude; or '

b) has been adjudged to be insolvent; or

c) is ofunsound mind and stands so declared by a competent @urt; or

d) has been removed or dismissed from the service ofthe Stato Govemment ol
Central Govemment or a body corporate owned or controlled by stch
Govemment: or

e) has, in opiniofl of the State Government, such financial or other interest as is

likely to prejudicially affect his functions as the President.

* qmlLllcrloN coMMlrrEE' ., ,-;

(l) The President and members ofthe State Commission and the District
Commission shall be appointed by the State Covemment on the

recommendation ofa Selection Committee, consisting ofthe following persons,

namely: -

(a) Chief Justice of rhe High Court or any Judge of the High Court nominated
by him-Chairperson;
(b) Secretary in charge of Consumer Affairs of the State Govemmcnr -
Member;
(c) Nominee of the Chief Secretary of the State-Member.

7. RDMOVAL

(l) Thc State Govemment shall remove from office any president, who--
(a) has been adjudged as an insolvent; or

O) has been convicted ofan offence which involves moral ntrpihrde; or
(c) has become physically or mentally incapable ofacting as such member; or



(d) has acquired such financial or other interest as is likely to affect prcjudicially

his functions as a member: oi'
(e) has so abused his position as to render his continuance in office prejudiciat to

public interest:

Provided that where a President is proposed to be rcmoved on any ground specified
in clauses (c) to (e) of the Consumer ProtectioD (Qualification for appointment,
metbod of recruitment, procedure of appointment, term of office, resignation and
removal of the President and members of the State Commission and District
(gpgqission) Rules, 2020 ,thc President shall be informed of the charges against
him and given an opportunit; ofbeing heard in respect ofthose charg6.

8. TENIJRE

The President of the SiL" iori,.irsion shall hold otfice for a term of four
yeals or up to the age of sixty-five years, whichevcr is earlier and shall be eligible
for reappointment for another term of four years subject to the age Iimit of sixty
five ydars, and such reappointment is made on the basis of the recomm€ndation of
the Selection Committee.

9. REMUNIJRATION AND OTHER TERJ{S AND CONDITTONS

Fixation of pay of the persons retired from the post of Hon'ble Suprcme

. .QgUIt/High Court Judge, appointed to the posts of President on whole time basis,
shall be on the basis ofthe pay last drawn reduced by thc amount ofpension.
(This is subject to any modifications, if made in future, in the pay structure by
State Govemment) r r

IO. OATES OF OFFICE AND SECRECY

Every person appointed to be the President shall, before entering upon his
office, make and subscribe an oath of oflice in Form-I and oath of secrecy in
F'orm-II annexed to these rules.

11. 
. .Applications of eligible cardidates, wiUing to be considered for the post of

President in the State Commission in the artached proforma may be sent to
- _ 

Registrar, State Consuher Disputes Redrcssal Commission U.p.r'C-1, Vikrsnt-Ttr8ud-I, 
Near Shaheed parb, comti Nagar, Luckaow Up -2i6010, so as to

re.a_c!.[y"30 November 2020. Applications which are incomplete or lacking in any
details;/documenrs as askedofor dr .iwhich are received ifter the due date 30
November 2020 shall not be entenained and will be rejected summarily.

12. In case of retired applicants, date of superannuation will be necessary from the'last employer.



13. Persons who are selEcted for appointment would have to resigrvtakE voluntary
tutifrnEnt Aom th€ post beiqg hel-dat that time, before taking up his appointrcnt.
The appointsnent of selected candidaies shall be subject to his&er production of a

certificate of medical fitness duly signed by a Civil Surgann or District Medical

Officcr in the prescribed proforma Form IlI.

14. The persons selected for appointment will have tolorn within 60 days from the

date ofissue of appointm€nt order.

'15. The Department of Consumer Protection and Weights and Measurcment,

Goverirmenl. of Uttar Pradesh reserves the right to cancel the adveftisement at any

-tiwithout assigning any reasons.

i6l:[Eis ,"""ncy circulaq"applieatjpn form, Consumer Protection Act, 2019 and

Consumer Protection (Qualification for appointment, mcthod of recruitment,

procedue of appointment, tcrm of office, resignation and removal of the Prcsid€nt

and members of the State Commission and District Commission) Rules, 2020 are

also placed on the Department's wehsite httu:/i scdrc.up.nic.in/ for easy

accessibili ty.

Yours llv,

( Ravindra SinCh )
Special Secrctary

Department ofConsumer
Protection and Weights and
Measuremctrt. Govt. of U.P-

q



Annexure

. 
(See Rule 12)

.., . ^ foR,vlIll

Form of Oath of Office for the President and Mcmber of tbe
State Commission 8nd District Commigsion

i;rLlr

I, ...........-..-...having been appointed as the PresidenLMember in the State

Consumer Disputes Redressal Commission, . . . . -. . . ./District Consumer Disputes

Redressal Commission, .....,....... do solemnly affirm/do swear in the name ofCod

that t wiit faithfully and conscientiously discharge my duties as the

_President/Member of the State Commission/District Commission to lhc b€st of my

abdtty#Mowledge and judgeJpent;x,ithqur fear or favour, affection or ill-will and

-, that I wilt uphold the Constitution and the laws of land.

( Name of Applicant )

T

", .,. 
1



FORM TI

Form of Oath of Secrecy for lhe Prcsident and Member ofthe
Stete Commission atrd District Commission

l. .................. havine be€n aDDointed as the PresidenlMernbq of the State.-.-:.-'
Consumer DisSrutes Redressal .Commission, .................. /District Consumer

Disputes Redressal Commisii6n, ..:-.t...., do solemnly affirm/do swear in the name

ofGod that I u,ill not directly or indirectly communicate or rev€al to any person or

P€rsons any matter which shail be brought under my considcration or shall become

known to me as PresidentMember of the State Commission/District Commission

e{c?t a.s may be re4uired for the due discharge of my duties as the

PresidenUMember.

(Name of Applicant )

t

+



FORM III

CERTIFICA'TE OF PIIYSICAL FTTNESS

I hereby certiff that l have examined Shri./Sm./Ms. . . . .. .. . ...... -..and that l have
not discovered that hdshe has any disease(communicable or otherwise),
consdtutional wcakness or bodily infirmiry, exccpt..,............,...,......,...... Ido
not consider this a disqualification for hisiher for employment as member in the
StateDistrict Consumcr Disputes Redressal Commission for a period of four yean
or up to the age ofsixty five yean, whichever is earlier.

Dare.... . .....

Sigoature ofcandidate
Signaturc

Designation
(Civil Surgeon/District Medicd Offic€r)

'-" -l

I
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Appllcrtion for the post of Presidert lu the State Consumer
Dlsputes Redressal Commissioo.

-a. t, I
FORMAT OF APPLICATION REQUIRID 1'O BE FURNISEED

BY TIIE CANDIDATES

"'{: l;;'' Application for the PostoI President, State Consumer Disputes Rcdressal
Commission

Name in Full

I

Date of Birth & age

Office and Residential
address with telephone
number, fax, e-mail, if
any.

ona.l & Professional Qualifications (graduation & onwards)

Examination Univelsity
Year in
whicb

sscd

Division

.,',,1-\

t

I

I

-.1

I

1rI



qj
I

I

I

5 Prior Experience

A person who is or
has been a Judgc of
High Coun

i)Dat€ of Joining a-s

High Court Judge

ii)Name of the High
fi

It iii) Dare of
Superannuation, (if
a icabie
Relevant experience (minimum 25 years)

Position Held ofName & Address

Organization

Natur€ of

Work handled

I
t.

Any orhcr accomplishments/information, the candidate may like to fimish
6

t
5t--;.

B

Period

(From-to)

-lrl



a

7 Does the candidate
fiave more than one
living spouse?

8_ the candidate
attract any of the
disqualification
diteria listed in the
vacancy circular?

State ofhealth

Yes/l.Jo

Yes,4.lo

(rfyes please give details)

9

Placc:

Date:

'l

I

S i gnature. - .. -

(Name)


